111 Written Answers

AR, wad, 1998 ¥ @ daw 1997-98 &
dm W s Refy @ wha 33 ¥ aQ
o ¥ SR A gl | e @ 3 v
ford 7 % forg o fafermm =7 o W s
T & folg fo ) A 3, wEd, 1998 §
ol @& ffed 27 W = aaa F9 ®
ot forr o Bore® 1998-99 & v smw R
S areh @ W 2 fifeas = @ v Ry g
WfFR % TER T =R frm ¥ arefend
Y15 W@ T N W amam wA F 3 ey

(@) R (M) A, G @R F W 3@@
F o ¥ go fremad o g€ ¥ ok W oW
YERU & FE e g & aew | 9w
N am @ W g R

() T AHer WER ¥ frmoda #)

Revision of pay scales in Super Bazar

2647. SHRI SURYABHAN PATIL
VAHADANE: Will the Minister of
FOOD AND CONSUMER AFFAIRS
be pleased to state:

(a) whether pay scales of employees of
Super Bazar have not been revised fol-
lowing the recommendations of the Fifth
Pay Commission;

(b) if so, the reasons therefor;

(c) whether technical and non-technical
staff in Super Bazar are getting the same
pay scales in contravention of recommen-
dations of Pay Commission;

(d) if so, the reasons therefor; and

(e) by when Government propose to
implement the recommendations of the
Pay Commission regarding new pay scales
in Super Bazar?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CONSUM-
ER AFFAIRS (SHRI SATYAPAL
SINGH YADAYV): (a) to {(¢) The em-
ployees of the Super Bazar, Delhi are not
covered under the recommcndations of
the Fifth Pay Commission as the Super
Bazar is a Cooperative Society and not a
Central Gowvt. office. As such the ques-
tion of implementation of Fifth Pay Com-
mission recommendations for the employ-
ees of the Super Bazar Dclhi does not
arise.

[RAJYA SABHA]
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Pending Cases for Disposal in NCDRC

2648. DR. B.B. DUTTA: Will the
Minister of FOOD AND CONSUMER
AFFAIRS be pleased to state:

(a) the number of cases pending for
disposal in the National Consumer Dis-
putes Redressal Commission (NCDRC)
State-wise;

(b) whether Government propose o
increase the benches of the NCDRC; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CONSUM-
ER AFFAIRS: (SHRI SATYAPAL
SINGH YADAYV): (a) The State-wise
number of cases pending for disposal in
the National Consumer Disputes Redres-
sal Commission (NCDRC) is given in the
Statement (See below).

(b) and (c) A proposal has bcen made
to constitute benches in the NCDRC.
Views of concerned MinistriesDepart-
ments have been invited.

Statement

Number of cases pending for disposal in
the National Consumer Disputes Redressal
Commission as on 1-6-1998

StateUT Number of cases
Andhra Pradesh 312
Arunachal pradesh 02
Assam 35
Bihar 93
Goa 48
Gujarat 266
Haryana 397
Himachal Pradesh 183
Karnataka 312
Kerala 557
Madhya Pradesh 138
Meghalaya 08
Maharashtra 768
Mizoram 0
Manipur 03
Orissa 164
Punjab 204
Rajasthan 269
Sikkim 0
Tamil Nadu 602




